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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi - 110 066.
Prmclpal Bench, New Delhi

COURT NO. 1

DATE OF HEAR 124/01 11.
DATE OF DECI N:24/01/2011.

Excise Misc. Application No. 862 of 2010 in Appeal Na. 342

of 2010
M/s Gurukripa Consumer Care Products Appellants
vVersus
CCE, Indore Respondent
Excise Misc. Application No. 863 of 2010 in Appeal No. 343
of 2010
Shri Gurucharan Patidar, Proprietor ]
M/s Gurukripa Consumer Care Products ] Appellants
Versus
CCE, Indare Respondent
Appearance

None - for the Appellants.
Shri S.R. Meena, Authonzed Representative (DR) - for the
Respondent.

CORAM : Hon’ble Shri Justice R.M.S. Khandeparkar, President
Hon’ble Shri Rakesh Kumar, Member (Technical)

/"""’5‘@“ Order No. 787 9rr/’ga”'_ g'Eated :

None present for the applicants, Shri 5.R. Meena, DR

present for the respondent. The application for adjournment has

been received through post stating that due to family problems




and cold conditions, the appellants are unable to secure the

presence of the advocate, and therefore, matters may be

adjourned.

2. Records disclosed that the Vakalatnama on behalf of the
appellants was filed by the C.A. as long back as in February
2010. Obviously, it cannot be believed that the Vakalatnama was
fited without being briefed in the matter. Obviously the grounds
disclosed in application for adjournment is unsustainabie,

therefore, the application is rejected.

3. It is also to be noted that the application is not supported

by any medical evidence.

4. As far as application for rectification Is concerned,
undoubtedly, the order in question discloses the mistakes, which
have been pointed out in para A and para B of the first para
under the caption “mistakes apparent on record”. Accordingly the
expression “Commissioner (Appeais), Indore” in para 3 and 4 of
the stay order shalt read as “Commissioner of Central Excise,
Indore” and the figure relating to the penalty amount mentioned
in para 31 should be read as "Rs. 13,84,965/-" instead of Rs.

3,84,965/-.

5. As regards, the so called other mistakes which are stated
nave been committed in the impugned order are not any error
apparent on record, but in the form of assailing the order in

appellate jurisdiction. Those perhaps could be the grounds for

appeal against the stay order but cannot be termed as errors




apparent on face of record and hence do not call for any

correction.

6. The rectification applications are accordingly disposed of in

above terms.

(Justice R.M.5. Khandeparkar)
President

(Rakesh Kumar)
Member {(Technical)

PK




IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBU NAL -
West Block No. 2, R.K. Puram, New pelhi - 110 066.
Principal Bench, New Delhi

COQURT NO. I
ATE OF HEARING : 4 11.
ATE OF DECISI : 24/0 1.

Excise Appeal No. 342 of 2010

M/s Gurukripa Consumer Care Products Appellants
vVersus
CCE, Indore Respondent

Excise Appeal No. 343 of 2010

Shri Gurucharan Patidar, Proprietor 1

M/s Gurukripa Consumer Care Products ] : Appellants
versus

CCE, Indore Respondent

[Arising out of the Order-in-Qriginal No. 36/Commr.fCEXfINDl
5009 dated 25/11/2009% passed by The Commissioner, Customs &
Central Excise, Indore.]

For Approval and signature .

Hon'ble Justice R.M.S, Khandeparkar, President
on’ble Shri Rakesh Kumar, Member (Technical)

H
1. whether Press Reporters may be allowed to see : .T'_w

the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of : r“o
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. wWhether their Lordships wish to see the fair : QQ?""
copy of the order?

AN
4. Whether order is to be circulated to the : \1
Department Authorities?




Appearance

None - for the Appellants.

Shri S.R. Meena, Authorized Representative (DR) - for the
Respondent. .

CORAM : Hon’ble Shri Justice R.M.S. Khandeparkar, President
Hon’ble Shri Rakesh Kumar, Member (Technical)

-— X
fwAL Order No. 159 -4 °//"Z Orj'rDatgd )

As already stated in the order passed today I
miscellaneous applications No. 862 and 863 of 2010, there is nNO
cause disciosed for adjournment of the 'matter and the request
for adjournment, therefore, is rejected. The appeliants have
failed to deposit the amount in terms of the stay order. NO
explanation is forthcoming for non-compliance of the stay order
or for non-dismissal of the appeals on account of failure on the
part of the appellants to comply with the requirement of pre-
deposit in terms of the stay order. In the circumstances,
therefore, for the non-compliance of the requirements of Section

35F, of the Central Excise Act, 1944, the appeals are dismissed.

(Justice R.M.S. Khandeparkar})
President

(Rakesh Kumar)
Member (Technical)

PK




